LOK SABHA DEBATES

el

LOK SABHA

Friday, July 4, 1980/Asadha 13, 1902
(Saka).

The Lok Sabhg met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Proposal to Print Prices on all TyDpes
of Cloth

*385. KUMARI KAMLA KUMARI:
Will the Minister of COMMERCE be
pleased tq state:

(a) whether Government propose
to have the prices on all types of
cloth as fixed by Government printed
by mills on the cloth to check the
price rise of cloth; and

(b) if not, the reasons thereof?

THE MINISTER OF COMMERCE
AND STEEL: AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(b). A statement is laid on the Table
of the House.

Statement

Government does not fix prices in
respect of all varieties of cloth., In
respect o¢ controlled cloth only, can-
sumer prices have been fixed by Gov-
ernment and are required to be print-
ed on every metre of the cloth.

Under the Voluntary Cheap Cloth
Scheme, consumer priceg are required
to be printed on every metre. In
determining this consumer price, the
trade margin should not exceed 25

Per cent.

In respect of cloth not covered by
the Controlled Cloth Scheme or the
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Cheap Cloth Scheme, the mills are
required to stamp ex-mill prices. The
scheme of stamping of consumer prices
on suc cloth was tried in 1976 and
abandoned in 1977. It was then re-
placed by the present scheme of
stamping of ex-mill prices.
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SHRI PRANAB MUKHERJEE: It
is our constant effort to reduce the
prices not merely on cloth but on all
items.

SHRI JAMILUR RAHMAN: I would
like to know from the hon. Minister
whether there have been reports and
cases with regard to the prices which
are printed on the cloth that is being
sold in the market, all over the dis-
trict or all over the State where they
charge much higher prices than the
printed prices; if so, what action Gov-
ernment has taken to curb such mal-
practiceg and blackmarketing in the
prices?

SHR! PRANAB MUKHERJEE: So
far as malpractices are concerned,
various State laws are there and State
enforcement machineries are there to
take care of it. But in regard ta pri-
ces, ag I have mentioned in the text
of my reply, on two types of cloth—
controlled cloth and the cheap variety
of cloth—we are printing the consumer
prices.

SHRI JAMILUR RAHMAN: They
charge much higher priceg than the
prices printed on the cloth, whatever
may be the cloth, whether it is a



3 Oral Answers

saree or a long cloth or a dhoti. Whe-
ther such reports have come to the
natice of the Government or not?

SHRI PRANAB MUKHERJEE:
Whenever such malpractices are
brought to the notice of the Govern-
ment, various State laws are there to
tackle the problems and tq take ap-
propriate action.

MR, SPEAKER: Are they put to
use?

SHRI JUMILUR RAHMAN: That is
the point.

SHRI PRANAB MUKHERJEE:
Under the Essential Commodities Act,

a large number of cases have been
registered.

SHR! NIREN GHOSH: This js hap-
pening not only in one State but
throughnout the country. Whatever the
prices are stamped there, as the hon.
member says, everywhere in the mar-
ket, higher prices are being charged.
Has he been repeatedly bringing it
to the natice of the State Governments
about this state of affairs and what
action the various States have taken?
Secondly, why this abmormal quota
is being given for the production of
this type of cloth only tg the National
Textile Corporation. The result is
that the National Textiles Corporation
loses. On the contrary, the private
sector is being allowed to produce
finer varieties and make abnormal

profits.  Will there be a change of
policy?

SHR] PRANAB MUKHERJEE: So
far as the change of textile policy is
concerned, I cannot answer this dur-

ing the Question Hour, but in regard,

to implementation of various Acts
such ag the Essential Commodities Act,
the Standards of Weights and Mea-
sures, the Package Commodities Rules
1977, these are methods which are
under the State Government control.
As I have mentioned, a large number
of caseg are prosecuted under these
Acts and various other Acts are also
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there for which the State Govern-
ments are responsible to implement it,

SHRI NIREN GHOSH: I seek your
protection.

I said that National Textiles Corpo-
ration is being made to incur losses.
Private Sector producing finer varie-
ties are making abnormal profits, Is
the Government considering whether
it will see tg it that larger quota of
this cheap type of cloth is produced
by the private sector which is being

produced by the National Textiles
Corporation?
SHR! PRANAB MUKHERJEE: So

far ag the quota of controlled cloth
is concerned. it is knawn to the hon.
Member that 400 million metres is
the annual production target. Entire
quota is being produced by the N.T.C.
mills. So far as production of cheap
cloth is concerned, there is a volun-
tary agreement between the Private
Sector and others. There is no sta-
tutery control over it. But what
should be the policy and what should
be the fixation of quantum, that I
cannot reply on the floor of the House

now. It is a matter which has to be
looked into.
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SHRI PRANAB MUKHERJEE: It
is true that in 1976 even the consumer
prices were printed on all sorts of
cloth. But the system was discon-
tinued in 1977. It js a matter to be
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considered. I welcome the suggestion
which the hon. Member has given.
But I cannot reply this point imme-
diately.
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MR, SPEAKER: This is a sugges-
tion.

SHRI PRANAB MUKHERJEE: So

far as the suggestion of tae hon. Mem.
ber is concerned, 1 have already re-
plied to that. One point—! may in-
form the hon. Member that N.T.C.
has been losing from the very begin~
ning. A plus point of N.T.C. is that
since the sick mills have been taken
over—it has started reducing the los-
ses.

Complaints against Sudershan Chit
Scheme, Bombay

*386. SHRI K. LAKKAPPA: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government have
received complaints against Suder-
shan Chit Scheme of Bombay for
misappropriating about Rs. 40 crores

belonging to General Public;
(b) if s0, full details thereof:

(c) what action Government pro-
pose to take in getting back the
money of the general public; and
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(d) what action is proposed against
Sudershan Chit Scheme?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): A
statement is placed on the Table of
the House.

statement

(a) and (b). Complaints have been
received from the chit subscribers
alleging delay in payment of prize
money. Representations have also
been receiveq from the employees
uniong of the company alleging, inter-
alia, delay in the disbursement of
prize amount, mis-appropriation of
subscription moneys, victimisation of
employees etc. by the company.

(c) and (d). In view of the com-
plaints against the company the de-
partment of Company Affairs have
ordered an inspection of its books and
accounts under Section 209A of the
Companieg Act, 1956, At present
neither the Government nor the
Reserve Bank have statutory powers
to compel such defaulting companies
to pay the prize money tq individual
subscribers and the affected parties
can only go to a court of law for the
enforcement of their contractual
rights. The Central Government is
considering the enactment of an All
India Act for the regulations of con-
ventional chit fund business.

SHRI K. LAKKAPPA: In this
country, fraudulent transactions are
going on very freely and one Mr.
Nambiar has written an article. I
would like to quote jt as it js very
relevant, in view of the extent of in-
volvement of fraud, which is more
than Rs. 100 crores. Of course. the
Minister has admitted it. This chit
fund js only another form of cheat
fund. By their fraudulent transac-
tions they are completely cheating the
public in the streets, gullies, towns
and villages in all parts of the coun-
try. Crores of rupees have 'been
swindled by this company and it has
been rightly admitted. I would like
to know from the hon. Finance Minis~
ter whether the Finance Ministry is
aware of the modus operandi of these





